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PUBLIC ANNOUNCEMENT FOR THE ATTEMNTION OF THE EQUITY SHAREHOLDERS |
BENEFICIAL OWNERS OF THE EQUITY SHARES OF CIGNITI TECHNOLOGIES LIMITED FOR
THE BUYBACK OF EQUITY SHARES FROM THE OPEN MARKET THROUGH STOCK
EXCHANGES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF
SECURITIES) REGULATIONS, 2018, AS AMENDED.

This public anncuncament (the “Public Announcement™ ) is made in relation to the buy-back of equity
sharas (as dafined balow] by Cigniti Technolagies Limited {the "Company”) from BSE Limifed [("BSE")
and the Mational Steck Exchange of India Limited ("NSE") {together, the “Stock Exchanges"),
pursuant to the provisions of Regulation 16(w k) of the Securities and Exchange Board of India {Buy-
Back of Securitias) Hequlations, 2018, as amandad (the "Buyback Regulations”™), and conlains tha
disclosures as specified in the applicable provisions of Schedule [V o the SEBI Buy-Back Regulations.

OFFER FOR BUYBACK OF FULLY PAID UP EQUITY SHARES OF FACE VALUE OF £.10/- EACH
FROMTHE OPEN MARKET THROUGH STOCK EXCHANGE MECHANISM

Part A-Disclesures in accordance with Schedule | of the Buy-Back Regulations
1. DETAILS OF THE BUYBACK OFFER AND OFFER PRICE

1.1. The Board of Directors of Cigniti Technologies Limited (hereinafter referred to as the “Board™), at
its meeting hald on May 18, 2022 {"Board Meeting™ ) has, pursuant to the provisions of Arficle 8.2
of the Articles of Association of the Company and the pravisions of Sections 68, 69, 70 and all olher
applicable provisions, if any, of the Companies Act, 2013, as amended {"Companies Act’), the
Companies [Share Capital and Debentures) Rulas, 2014 {“Share Capital Rules™), Companies
{Management and Administration) Rules, 2014, as amended ("Management Rules") and the
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015, including any stalutory modilication(s) or re- anadctmant(s) thereof Tor the time
being in force, 1o the extent applicable (“LODR Regulations™) to the extent applicable, Reserve
Bank of India {("RBI"), the Secunlies and Exchange Board of India ("SEBI"), Ragistrar of
Companies, Hyderabad {the "ROG") and in compliance with the Buyback Regulations and
approvals of statutory, regulatery or governmental autharities as may be required under applicable
laws, approved the proposal to buy back its own fully paid-up equity shares having face valee of ¥
10/- each (“Equity Share(s)") by the Company from open market through stock exchanges for an
amount not exceeding T 3800.00 lakhs (Indian Rupees Three Thousand Eight Hundred Lakhs
only) ("Maximum Buy-back Size”) excluding fransaction costs viz, brokerage, advisors' fees,
intarmadiarias fees, public announcemant publication fees, filing feas, lurnover charges,
applicable taxes such as tax on disributed income on buyback, securities tfransaction tax, goods
and services fax, income tax, stamp duty and ofher incidental and related expensss, aic
{“Transaction Costs") at a price not exceeding T 500/- (Rupees Five Hundred anly) per Equity
Share (“Maximum Buy-back Price”) payable in cash which represents 9.94% and 8.11% of the
total paid-up equily share capital and free resarves (including securities premium account) as per
the audited standalone financial statements and avdited consolidated financial statements for the
financial year ended an March 31, 2022, respaclively from the equity sharehalders/benefcial
owners of the Equity Shares of the Company other than the promoters, members of promoter
group and persons in controd of the Company (" Buy-back™),

1.2, Atthe Maximum Buyback Size and the Maximum Buyback Price, the indicative maximum number
of Equity Shares boughl back would be 7 80 000 {Sevan Lakhs Sixty Thousand) Equity Shares
{“Maximum Buyback Shares"”), which will not exceed 25% of the todal number of Equity Shares
in tha lotal paid-up equity capital of the Company, The Company will comply with the reguirament
of maintaining a minimum public shareholding of at least 25% of the tolal paid up equity share
capital of the Company as provided under Regulation 38 of the Listing Regulations, during the
Buyback pariod and upon complatiaon tharaal.

1.3, The Company shall ulilize at lzast 50% ofthe Maximum Buyback Sizeie.. 7 190000 lakhs {Indian
Fupaes One Thousand Ming Hundrad Lakhs Only) (“"Minimum Buyback Size™) for the Buyback,
and bazed on the Minimum Buyback Size and the Maximum Buyback Price, the Company will
purchase an indicative minimum of 3,80.000 (Three Lakhs Eighty Thousand) Equity Shares
(“Minimum Buyback Shares™). If the Equily Shares are boughl back al a price below tha
Maximum Buyback Price, the actual number of Equity Shares bought back could exceed the
indicative Maximum Buyback Shares (assuming full deployment of the Maximum Buyback Size)
but will abways be subject 1o the Maximum Buyback Size.

1.4, The Board (constituted by the Board to exercise its powers, and [ or the powers conferred by the
Board resolution in relastion to the Buyback), shall determine, at its discretion, the fime frame for
completion of the Buyback and may close the Buyback (which shall nol be longer than 6 [six)
months from the date of commencement of the Buyback or such other period as may be permitted
under the Companies Act and { or the Buyback Regulations or as may be directed by tha
Appropriate Authorities (“Maximum Buyback Period™)) after the Minimum Buyback Size has
been reached, and irrespective of whether the Maximum Buyback Size has or has nof been
reachad, alter giving appropriate nolice for such closure and on completing all formalitias in this
regard, imaccordance with the Companies Act and [ or the Buy-back Regukations

1.5. The Buyback will be implemented by the Company out of its free reserves or such other sources as
may ba permitted by law and in accordance with Saction B8{1) of the Companies Act and
Regulation 4(ix) of the Buyback Regulations, and in accordance with Regulation 4(iv)ib)(ii) of the
Buyback Regulations, by way of open market purchases through the Stock Exchanges, by the
ardar malching mechanism excepl ‘all or none order malching sysiam, as provided undar tha Buy-
Back Regulations. Further, as required under the Companies Act and Buyback Regulations, the
Company shall nof purchase Equity Shares which are lockad-in ar non-fransferable, in the Buy-
back, until the pendancy of the lock-in or until the Equity Shares bacome transferable, as
applicable. There are no partly paid-up Equity Shares with calls inarrears of the Company,

1.6. A copy of this Public Announcement is available on the Company's website (www.ciginiti.com) and
i5 expected to be available on the website of SEB| (www.sabigovin), websile of NSE
{www naeindia.com) and website of BSE (www.bseindia.com) during the period of the Buyback,

2. MECESSITY FOR THE BUY-BACK

2.1, The Objective of the Buyback is to:

{i} Improve return on equity, by reduction in the equity base, thereby leading to long term increase in
shargholders value, and

{iiy gwe an option to the sharehalders holding Equity Shares of the Company, who can choose o
participate and get cash in Beu of Equity Shares to be acceptad under the Buyback offer or they
may choose netio paricipate and enjoy a resultant increase in their percentage sharehalding, post
tha Buyback offar, withou! additional invastmeant.

3. MAXIMUM AND MINIMUM BUY-BACK SIZE AND MAXIMUM AND MINIMUM NUMBER OF
EQUITY SHARES THAT THE COMPANY PROPOSES TO BUY-BACK

3.1, The maximum amount to be utiised under the Buy-back will not exceed T 3800.00 [akhs {Indian
Fupees Three Thouzand Eight Hurdred Lakhs only) excluding Transaction Costs which
represents 8.94% and &.11% of the fotal paid-up equity share capital and free resarves (including
securbes premium account) as per the audited standalone financal statements and audited
consclidated financial statements for the financial year ended on March 31, 2022, respectivaly.

3.2, At the Maximum Buy-back Size and the Maximum Buy-back Price, the indicative maximum
number of Equity Shares to ba bought back under the Buy-back will be 7,60,000 [Seven Lakhs
Sixty Thousand) Equity Shares (“Maximum Buy-back Shares™) which reprezent 2.7 1% of the
total number of outstanding Equity Shares ofthe Company, If the Equity Shares are bowghi back af
a price below the Maximum Buy-back Prica, the aclual numbar af Equity Shares bought back
might exceed the indicative Maximum Buy-back Shares (assuming full deployment of the
Maximum Buy-back Size) but will always be subject (o tha Mazimurm Buy-back Size, The actual
number of Equity Shares bought back under the Buy-back will depend upon the actual price
(excluding the Transaction Cests) paid for the Equity Shares bought back and the aggregate
consideration paid in the Buy-back, subject 1o the Maxirmum Buy-back Size. Further, the number of
Equity Shares bought back under the Buy-back will ot exceed 25% of the fotal number of Equity
Shares afthe Company,

3.3, Further, in accordanca with Regulation 15 of the Buy-back Regulations, the Company shall ulilisa
at least 50% of the amount earmarked as the Maximum Buy-back Size for the Buy-back, i.e. T
1800.00 lakhs (Indian Rupees One Thousand and Mine Hundred Lakhs Cnly) ("Minimum Buy-
back Size") and based on the Minimum Buy-back Size and the Maximum Buy-back Price, the
Company will purchase indicative minimum of 3,80,000 (Three Lakhs Eighty Thousand) Equity
Shares ("Minimum Buy-back Shares™) in the Buy-back, which regresants 1.35% of tha tolal
number of outstanding Equity Shares of the Company

4. MAXIMUMBUY-BACK PRICE AND ARRIVING AT THE BUY-BACK PRICE

4.1. The Maximum Buyback Price of T 500/ (Rupees Five Hundred Only) per Equity Share has been
arrived at after considering varlous factors, Including average of the weekly high and low of the
closing price of the Equity Shares of the Company on the Stock Exchanges during the 2 (two)
waeks preceding the date of the Board Meeting, the nat worth of the Company and the potantial
impact of the Buyback on the eamings per share and other similar ratios of the Company. The
Maximum Buyback Prica excludes the Transaction Costs.

4.2, Tha Maximum Buyback Price s al a premium of 18.60% and 18.82% owver the closing prices on
both NSE and BSE respectively, on May 02, 2022 Le., one trading day prior to the date an which
the notice of the Board Meeting to consider the Buyback proposal was intimated o MSE and BSE
The Maximum Buyback Price represents a premium of 25.19% and 24 88% compared (o the
average of the weekly high and low of the closing prices of the Equity Sharea on NSE and BSE,
respectively, during the 2 (two) weaeks preceding the date of the Board Meeting.

4.3, Al the Maximum Buyback Price and for Masimum Buyback Size, the indicative maximum number
of Equity Shares bought back would be ¥,60,000 (Seven Lakhs Sikty Thousand ) Equity Shares
(“Maximum Buyback Shares" ),

4.4 The Buyback is proposed to be completed within the Maximum Buyback Perod. Subject to the
Maximum Buyback Prica, the Maximum Buyback Perod, and achkevement of the Minimum
Buyback Size, the actual time frame and the price for the Buyback will be determined by the Board
of Directors ar their duly authonzed representativas, al thair discrelion, in accordance with tha
Buyback Regulations.

4.5, The amount required by the Company for the Buy-back (including the cost of financing the Buy-
back and the Transaction Costs ) will be through utilization of cash, sale of liquid invastimenis hald
and intarnal accruals of the Company. The Company confirms that as required under Sacton
BE(2)(d)of the Companies Act and under Regulation 4(iiyof the Buy-back Regulations, the ratio of
tha aggragate of secured and unsecured debls owad by the Company shall not be more than twica
the paid-up equity share capital and free reserves post Buy-back on standalone and consclidated
basis,

4.8, The actual number of Equity Shares bought back during the Buyback will depend upon the actual
price, excluding the Transaction Cosls, paid for the Equity Shares bought back and the aggregate
consideration paid in the Buyback, subject to the Maximum Buyback Size. The actual reduction in
existing number of Equily Shares would dapend upon tha prica at which the Equity Sharas of tha
Company are fraded at the Stock Exchanges as well as the total number of Equity Shares bought
back by the Company from the open market through the Stack Exchanges during the Buyback
period.

DETAILS OF PROMOTERS, PROMOTER GROUP AND PERSONS IN CONTROL

SHAREHOLDING AND OTHER DETAILS

5.1, The details of the aggregale shareholding of the {i} promoter and promoter group; (i) persons who
are in control of the Company (i) key managerial personnal as on May 18, 2022 (e, dale of tha
Board Meeting and the date of this Public Announcement is as follows:-

5. No Mame of the Promoters / Promoter Group | Number of % Shareholding
Persons acting in concern Equity Shares in the Company
A Promofer & Promoter Group .
1 Venkata Subramanyam Chakikilam _ 32.35,165 _ 11.53
) Plajestwan Chakidam _ 3,14 348 _ 1.12
3 Snkanth Chakkilam 2500000 am
[ 4 Sudhakar Pannam 1497 NL=1':||I.QIL'|E-E
5 Sapna Pennam 45,548,892 _ 1267
| TOTAL (A _ 96,09,532 _ 3426
B Shareholding of Key Managerial Parsonnel
: | _ofthe Company | |
1 Krishnan Vienkatachary . 24,000 . 0.09
| Naga Vasudha _ 14,387 _ 0.05
Total (B) _ 38,387 _ 0.14
Total (A+B) 85.47 919 _ 34.37
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4.2, Aggregale shares purchase or sald by the Promoter or Promaoter Group, persens who arg in
controd of the Company and key managenal personnal of the Company during a perod of bwelve
months preceding the date of the Public Announcement i.e. May 19, 2022 expect for the following:-

A igamﬂha ate no. of : Mature of | Maximum | Datuigf Minimum “ﬁ of
No |Erom ares | Transaction | Price um Price aximum
Promater Group| purchased isold | | | Price
1 | Venkata 78,960 Purchase B42.50 | June 20,202 Gi2.60 | June 292021
Subramanyam throaugh open
Chakkilam marked
Z2 | Sapna Pennam 1,080,004 Purchase 43520 | March 31,2022 41935 | March 29, 2022
threugh opsn
- - . - I-.Iar'IE.1 - . - .
1 | Krishran 16,000 Cin Market 47,50 | Wovember 09, 61310 | November 049,
_ | Venkatachary | | Sale | | 2021 | | 2021
4 | Nega Wasudha 10,000 Abatment 24000 | Saplamber 17, 2000 | Sepbernber 17,
under ESOF 2021 20
[5.813) OnMarked Sale | 63805 | Movember 25, 2021 43000 | March 23, 2022
[3.000) 3"" Marked 5-353_ 500.00 Jure 23, 203 | - _ .
{2,000 Off Market Sale| #0500 Jur 30, 2021 - L

6. MNON-PARTICIFATION OF THE PROMOTERS AND PROMOTER GROUP OF THE COMPANY IN
THE BUY-BACK

6.1, In accordance with Regulation 16(ii) of the Buyback Regulations, since the Buyback is being
mmplementad by way of cpan markel purchasas through the Steck Exchanges, lhe Buyback shall
not be made by the Company from the promoters, members of the prometer group and persans in
cantrol.

6.2, Further, as per Regulation 24()(e} of the Buyback Regulations, neither the promoders and promoter
graup nor thair associales shall not daalt in the Equity Sharas or othar specified sacurilies of tha
Company either through the Stock Exchanges oroff-market transactions (including inter-se transfer
of Equity Shares among the promoders or promoler group) from the date of the Board Mealing 9l tha
date of the Public Announcement and shall not deal in the Equity Shares ar other specified
securities of the Company elther through the stock exchanges or off-market transactions {incleding
infer-sa transfer of Equity Shares amaong the promotars or promafer grosp) from the date of the
FPublic Announcemant Gill the completion of the Buyback.

7. NODEFAULTS
The Company confirms that there are no defaults subsisting inthe repayment of deposits or interest

payable therson, redemplion of debanturas or prafersnca shares, paymeanl of dividend fo any
shareholder or repayment of any term loan or interest payable therean to any financial institution or
bank.

8. CONFIRMATION BY THE BOARD OF DIRECTORS OF THE COMPANY

&.1. The Board has confirmed on the date of the Board Meeating, i.e. May 18, 2022 that they have made
full inguiry into the affairs and prospects of the Company and that they have formed the opinkon:

I. Thal immadiately following the mealing of the Board of Direclors at which the proposal for
Buyback was approved i.e,, May 18, 2022 there will be no grounds on which the Company can be
found unable o pay its debis;

ii, that as regards the prospects of the Company for the year immediately following the date of the
Hoard Meaelbing hald an May 18, 2022 and having regard lo the inténtions of tha Board wilh
respect to the management of the business of the Company during that year and to the amount
and character of the financial resources, which will, in the view of the Board, be available to the
Company during that vear, the Company will be able to mast its liabilities as and when they fall
due and will not be rendered insolvent within a period of ane year from the date of the Board
Meeting hald on May 18, 2022;

fii. that the Board has laken inlo account the kabilites as if the Company weng baing wound up ender
the provisions of the Companies Act, or the Insalvency and Bankruptoy Code, 2016 {including
prospective and contingent liabilibes)

9, REPORT BY THE COMPANY 'S AUDITORS
The text of the report dated May 18, 2022 received from 5.R.BATLIBOI & ASS0OCIATES LLP
Charterad Accountants the statutory auditor of the Company, addressed to the Board of Directors of
the Campany is reproducad below:-
Quote
Independent Auditor's Report on the proposed Buyback of equity shares pursuant to the
requirements of Section 68 and Section 70 of the Companies Act, 2013 and Clause (xi) of
Schedule | of the Securities and Exchange Board of India {Buyback of Securities) Regulations,
2018 as amended
To
The Board of Directors Cigniti Technelogies Limited
Suite No 106 & 107, 6 - 3 - 456 / C, MGR Estates,
Dwarakapuri Colony, Panjagutta, Hyderabad, Telangana, 500082,

ik

This Reportis issued in accordance with the terms of our service scope letter dated May 16, 2022 and
masler engagemeant agresment August 4, 2017, as amended, with Cignill Technologies Limitad
{herginaftar the "Company™),

2. The proposal of the Company o buy back its equity shares in pursuance of the provisions of Secton
63 and 70 of the Companies Act, 2013 ("the Act’} and Clause (xi) of Schedute | of Securities and
Exchange Board of india (Buy-back of Securities) Regulations, 2018, as amended (“the SEBI
Buyback Regulations”) has been approvad by the Board of Directors of the Company in their maeting
held on May 18, 2022, The Company has prepared the attached “Statemeant of determination of the
permissible capital payment for proposad buyback of aguity sharas” (the “Statement”) which we havea
initialad for identification purposas only,

Board of Directors Responsibility

. The preparabtion of the Stalamant i e responsibilily of the Board of Directors of he Company,
including the preparation and maintenance of all accounting and other relevant supporting records
and documents. This respensibility includes the design, implemeantation and maintenance of internal
control relevant to the preparation and presentation of the Statement and applying an appropriate
basis of preparation; and making estimates thal are reasonable in the circumsiancas

4, The Board of Direciors are responsible o make a full inguiry into the affairs and prospects of the
Company and lo form an opinion as specified in clausa (x) of Schedule | 10 the SEBI Buyback
Regulations on reasonable grounds and that the Company will not, having regard to its state of affairs,
will not be rendered insolvent within a period of one year from that date. The Board of Directors are
also respansible for ensuring that the Company complies with the requirements of tha Act and SEEI
Buyback Regulations.

Auditor's Responsibility

5. Pursuant to the requiremants of the Act and SEBI Buyback Regulations, it is our responsibility to
provide reasonable assurance;

i1 whathar we have inguired into the state of affairs of the Company in relabon o its audited slandalona
and consolidated financial statements for vear ended March 31, 2022

if] whather the amount of parmissibla capital paymeant for the proposed buyback of the aguily sharas as
included in the Statement has been property determined in accordance with the provisions of Secticn
GE(2Mc)of the Act and Regulation 4(1) of tha SEBI Buyback Regulations.

iii} whether the Board of Directors have formed the opinion as specified in clause (x) of Schedule | to the
SEBI Buyback Regulations on reasonable grounds and that the Company will not, having regard Lo ils
state of affairs, will not be renderad insolvent within a period of cne year from that date.,

6. The audilad standalone and consolidated linancial statemeants, refarred to in paragraph 5{1) abowva,
have been awdited by us on which we issued an unmadified awdit opinion vide our reports dated May
4 2022, Our audits of these financial statements were conducted in accordance with the Standards
on Auditing, as spacified under Secton 1430100 of the Act and other applicable autharitative
pronouncements issued by the Institute of Chartered Accountants of India. Those Standards require
thal we plan and parform the audil lo oblain reasonable assuranca aboul whather the financial
statemenis are free of matarial misstatemeant,

7. We conducted cur examination of the Statement in accordance with the Guidance Mote on Repors or
Certificates for Special Purposes issued by the Institute of Charered Accountants of India, The
Guidance Mote requires that we comply with the ethical requirements of the Code of Ethics issued by
the Institute of Chartered Accountants of India.

& We have complied with the redevant applicable requirements of the Standard on Quiadity Control {SQC)
1, Quality Control for Firms that Perdorm Audits and Reviews of Historical Financial Information, and
Cher Assurance and Related Services Engagements

9. Cwur scope of wark did nof involve us performing audit fests for the purposes of expressing an opinion
on the fairness or accuracy of any of the financial iInformaticn or the fimancial results of the Company
taken as a whole, We have not parformed an audil, the objective of which would ba the axprassion af
an apinion on the financial results, specified elements, accounis or items thereof, for the purpose of
this report. Accordingly, we do nol express such opinion.

10. A reasonable assurance engagement involves performing procedures to obtain sufficient
aAppropriale avidenca on the applicabla critera mantionad in paragraph 5 above, The proceduras
selacied depend on the auditor's judgement, incleding the assessment of the risks associated with
the applicable criteria. Our procedures included the following in relation tothe Statement

il  We have inguired into the state of affairs of the Company in relafion to its audited standalons and
consolidated finandal statements for the year ended March 31, 2022 We have obtained and read the
audited slandalone and consolidatad fmancial slatements for the year ended March 31, 2022
including the unmodified audit opinions dated May 4, 2022

i) Fead the Arlicles of Association of the Company and noted the permissibility of buyback.

fily Traced the amounts of paid-up eqguity share capital, retained earnings and securities premiuem as
mentioned in Siatement from the audited standalone and consalidated financial statemeants for tha
year ended March 31, 2022

iv] Obtained from Company Secretary a cerdified copy of the minutes of the mesting of the Board of
Directors in which the proposed buyback was approved and compared the buy-back amount with the
parmissibla limil compuled in accordance with section 88(2 )¢} of tha Act and Regulabon 4{1) of tha
SEBI Buyback Regulations detailad in the Statement

v) Examined thal tha ratio of dabt owned by the Comparny s nat maora than twice tha capital and ifs frea
resernve after such buy-tack,

Vi) Examined that all equity shares for buyback ara fully paid up.

vil) Oistained from Company Secretary a certified copy of the minutes of the meeting of the Board of
Diractors inwhich the proposed buyback was approvad and read the Board had formed the opinion
a3 specified in SEBI Buyback Regulations on reasonable grounds that the Company will noft, having
regard o the slate of affairs, be rendered insolvant within a period of ane year from that date.

wili} Dbtained necessary representations from the management of the Company.

Opinion

11, Based on our examenation as above, and the informaticn and explanations given to us, we report that;

I} We have inquired inlo tha state of affairs of the Company in relation to ils audiled standalonse and
consolidated financial statements for yearended March 31, 2022,

i) Theamount of permissible capial payment for proposed buyback of the equily shares as included in
the Statement has been propery determined in accordance with the provisions of Section 68{2)(c) of
the &ct and Regulation 4(1) of the SEBI Buyback Regulations.

iii} The Board of Directors of the Company in their meeating held on May 18, 2022, have formed their
cpinion as specified in clause (1) of Schedule | of the SEBI Buyback Regulations on reasonable
grounds and that the Company will not, having regard fo its state of affairs, will not be rendered
inschvent within a period of ane year from that date

Restriction on Use

12. The Report is addressed Lo and provided o the Board of Directors of tha Company pursuant to the
reguirements of Section 62 and Section 70 of the Act read with Clause (xi) of Schedule | of SEBI
Buyback Regulations salely toenable them to (a) include It in the public announcemeant 1o be made to
tha Sharahalders of the Company, (b] be shared with the marchant banker involved in connection
with the proposed buyback of equity shares of the Company for cnward submission to SEBEand stock
mechangas and should not ba usad by any other person or for any other purpesa. Accordingly, we do
nat accapt or assumse any liability or any duty of care for any other purpose or to any other persan to
whom this report is shown o into whose hands It may come, We have no responsibility to update this

For5.R. Batliboi & Associates LLP
Chartered Accauntants
ICAIFirm Registrataon Mumber; 1010480 E300004

per Shankar Srinlvasan
Partnar

hembership Number: 213271
UDIMN:2221 327 1AJFGHH2080

Place af Signalura: Hyderabad,
Date; May 18, 2022

Annexure A

Statement of determination of the parmissible capital payment for proposed buyback of equity
shares (“the Statement”) in accordance with Section 68 of the Companies Act, 2013 (“the Act™)
and Regulation 4 of the Buy-back Regulations (SEB| Regulations), based on the audited
standalone and consolidated financial statements as at and for the year ended March 31, 2022,

(¥ In Lakhs]
|.l|mml1l as per Amaunt as per
Pasticulars Standalone financial Consolidated
statement |financis| statement
Paid up equity share capital as &l 31 March 2022 [A) 2,805 25 2 B06.25
Free Reserves as per saction B8 of the Companies Act, 2013 .
Retained Eamings 1B |  6M8.13 14 665.54
Securities Fremivm LG | 28,3503 28 35020
Tatal frae reserves as at March 31, 2022 (O} = (B} 45405933 4 0574
Total of pasd-up quity share capital and rée reserves 36| '
at March 31, 2022 (E)={A)+iD) | 38,214.58 46,860.99

Maximum amound permissible for buyback undar Saction 63 of the 1821.46 ' 468610
Aot within the powers. of the Board of Directars, read with Regulaton
4 of SEBI Ragulations, i.e., 10% of tha lolal paid-up capital, free

reserves and securities premivm Fl={E)x 10%|
Mazimum ameunt permitied by the Board resclution dated
May 18, 2022 approwing The buyback (G SE00.00

The by back is awtharized by its anicles of asseciation and approved by the Boand of Directors via Board resolution dated May
18, 2022,

Faor and on behall of the Board of Directors Cigniti Technologies Limited
C.V. Subramanyam, Chairman & Managing Director
DIN: 00T 1378

Place: Hyderabad,

Crate; May 13, 2022

Unguote

Part B - Disclosures in Accordance with Schedule IV of the Buyback Regulations

1. DATEOF BOARD MEETING

The Board of Directors of the Company, has, atits meseting hald on May 18, 2022, approved tha Buy-

back, Since the Maximum Buyback Size iz not more than 109 of the iotal paid-up capital and free
resarvas [including sacurbes premium account) of the Company based on both standatone and
consolidated audited financial statements of the Company as on March 31, 2022, the approval of
shareholders of the Company is not required in lerms of the praviso to the Section G8{2)(b) of the Acl
read with the proviso to Regulation H(ib) of the Buyback Regulations, approval from the
sharzholders of the Company is not reguined.

2, MINIMUM AND MAXIMUM NUMBER OF EQUITY SHARES PROPOSED TO BE BOUGHT BACK,
SOURCES OF FUMDS ANDCOST OF FINANCING THE BUYBACK

2.1, Based on the Minimum Buy-back Size and the Maximum Buy-back Price, the Company will
purchase an indicativa minirnum af 3 80,000 (Three Lakhs Eghty Thousand ) Equity Shares ("Buy-
back Shares"). and based on Maximum Buy-back Size and the Maximum Buy-back Price, the
indicative maimum number of Equily Sharas bought back would be 7.60,000 [Seven Lakhs Sixty
Thousand) Equity Shares (“Maximum Buy-back Shares”), If the Equity Shares are bought back
at a price below the Maximum Buy-back Prce, the actual number of Equity Shares bought back
could excead the indicative Maximum Buy-back Shares or Minimum Buy-back Shares but will
always be subject to the Maximum Buy-back Size. Further, the number of Equity Shares bought
back will not axceed 25% of the lotal paid-up equity capital of the Company as on Marmch 31, 2022,

2.2, The Company proposes o implement the Buy-back oul of its free reserves, The amount reguired by
the Company for the Buy-back (including the cost of financing the Buy-back and the Transaction
Costs) will be threugh utitization of casgh, sale of liguid investments held and internal accruals of the
Company.

2.3 As mentionad in Paragraph 2.1 above, in continuation of the Company's efforts o effectivaly ulilize
its respurceas, itis proposed to Buy-back up to 9.94% and 8, 11% of the paid-up share capifal and free
reserves based on the audited financial statements of the Company as at March 31, 2022 on
slandalone and consolidated basis respectivaly, from the open markel through the Siock
Exchanges. The Buy-back of Equity Shares will result in a reduction in number of shares
accompanied by a likaly increase in EPS and return on capital amployed. The Company baliaves
that the Buy-back will create long term value for confinuing sharehaolders. The Buy-back is not likely
1o cause any materal impact on the prafitability! earnings of the Company except a reduction In the
investment income, which the Company could have otherwise eamed on the amount distnbuted
towards the Buy-back. The Buy-back will not in any manner impair the ability of the Company o
pursue growth opporunities or meet its cash requirements for business operations and for
continued capital invesiment, as and when required,

3. PROPOSED TIMETAELE FOR BUY-BACK
I Activity j Date

Wednesday, May 18, 2022

Frigay, May 20, 202

Friday, May 27, 2022

Upon tha ralevant pay-out by the Sock Exchanges.

Thie Equity Shares bought back are in in demateriakzad
farm, the sama will be extinguished n tha mannar
specilied in the Secunsas and Exchange Board of India
(Depositories and Pertcipanis) Regulatons, 2018, as
amendad, and the bye-laws, ramad theraundes, Tha
Company shall ensure that all Equity Shares bought
back are exbnguished wiEhin T (seven) days of the
ax pery of thiz Buyback panod.

Las1 Date for the Buyback Earlier of:

[a] Mavambar 26, 2022 [i.a., & months from the date of
Opening of the Buyback], or

(o) when ihe Company completes fhe Buvback by
deplaying 1he amounl eguivaient 1o the Maxmum
Buyback Sie; or

[g) al sich aadiar dale a5 may be determined by tha
Board (including persons nominated by the Boand to
axartise its powars, and [ ar tha pawers canfemred by
1he Boand nesalufion in ralation 1o the Buyback], alter
giving -nedice of such earlier closure, subject o the
Company havng degloyed an amounl eguivalant 1o
the Minimwm Buyback Size {even if the Maximum
Buyback Size has nat baen reached or the Maomum
Buyback Shares hawe nol been bought back),
however, that all payment obiigations relating ta the
Buyback shall be compleled belora the lasl dale for
the Buyback

4. PROCESS AMD METHODOLOGY TO BEADOPTED FOR THE BUYBACK

4.1. Tha Buybhack is open to all shareholders of the Company holding Equity Shares in dematerialised
form (“Demat Shares™ ), Shareholders holding Equity Shares in physical form can participate in tha
Buyback after such Equity Shares are dematerialized by approaching depository participant

4.2, Further, as required under the Companies Act and Buyback Regulafions, the Company will nof
Buyback Equity Shares which are parily paid-up, the Equity Shares with calkin-armears, locked-in
Equity Shares ar non-transferable Equily Shares, unlil they become fully paid-up, or until the
pendanty of such kock-in, or until the timea such Equity Shares becoma frealy transferable, as
applicable.

4.5 The Buyback will be implemented by the Company by way of open markel purchases through the
Stock Exchangss, by the arder matching machanism axcept “all or nona” order malching system, as
provided under the Buyback Regulations,

4.4, For the implementation of the Buyback, the Company has appointed B.L.P Securities Private Limited
as the ragisterad broker (" Company's Broker”) through whom the purchases and sefflemenis on
account of the Buyback would be made by the Campany. The contact details of the Company's
Broker are as follows:

Date of Board Meeting approving the Buyback

Dale of publication of thi Publc Armoumcament

Date of commencement of the Buyback

Acceplanceol Eguity Shanes accepladin damalenalzed mode
Exfinguishamentof Shanes

R.L.P. Secwurities Private Limited
[SEBI Regd Mo. INZ 0001686638) 402, Nimal Towers,
Dwarakapur Colony Punjagutta, Hyderabad, Telangana = 500 0582,
Tal Mo.: +971 40 23352485, Fax: +91 40 23351235
Email ripsscurities@yahoo.com, Contact Person: Mr.Ch.Varaparasad.

4.5. The Equity Shares are traded in compulsory dematenalisaed mode under the trading code{s) 534758
at BSE and CIGNITITEC at NEE. Tha ISIM of tha Eguity Shares of the Company is INEGTSEC01017.
For datailed procadure with respecd to tendering of shares, Stock Exchanges will be issuing notice
wiith detailed procedures, Sellars may refer the notice to understand procedure on how to tender the
shares in this buyback

46. The Company, shall, commencing from Friday, May 27, 2022 {iLe., the date of cpening of the
Buyback). placs "buy” ordars on the BSE and'ar MSE on the narmal trading segment to Buyback tha
Equity Shares through the Company's Broker in such quantity and at such price, not exceeding the
Mazimum Buyback Price of £ 500/- (Rupess Five Hundrad Only) per Equily Shara, as it may deam fit,
depanding upon the prevailing market price of the Equity Shares on the Stock Exchanges. When the
Company has placed an order for Buyback of Equity Shares, the identity of the Company as a
purchaser would be available io the market participants of the Stock Exchangas.

4.7, Procedure for Buy-back of Demat Shares: Beneficial owners holding Demat Shares who desire to
sell their Equity Shares in the Buyback, would have to do so through their stock broker, who is a
ragisterad membar of aiber of tha Slock Exchanges by indicaling 1o thair brokers the dataits of the
equity sharas thay intend (o sall whanaver the Company has placad a “buy” order for Buy-back of tha
equity shares. The Company shall place 2 "buy” order for Buyback of Demat Shares, by indicating to
the Company's Brokes, the number of Equity Shares it intends to buy along with-a price for the same
The trade would be edetuled al the prca al which the order matches the prce lendered by the
beneficial owners and that price would be the Buyback price for that bansficial owner. The execution
of the order, issuance of contract note and delivery of the stock (o the member and receipt of payment
wiould be carried out by the Company's Broker, as applicable, in actordance with the reguirements of
the Stock Exchanges and SEBI. Orders for Equily Shares can be placed on thetrading days
of tha Stock Exchanges, The Company is under no obligation to place *buy” order an a daily basis.

4.8, It may be nofed that a undform price would not be paid 1o all the shareholders/beneficial owners
pursuant 1o the Buyback and that the same would dapand on the price al which the trade with that
shareholder/benaficial owner was exacutad.

4.49. Procedure for Buyback of Physical Shares: &% per lhe proviso o regulabion 2001 ) of tha Sacunlias
and Exchange Board of India (Listing Chligations and Disclosure Requirements] Regulations,
2015 {notified by the Securities and Exchange Board of India (Listing Obligations and Disclesure
Requirements) (Fourlh Amendment) Regulations, 2018), read with SEBI's press releases dated
Decamber 3, 2018, and March 27, 20139, effective from April 1, 2019, transfers of sacurilies shall
nat be processed unless the securites are held in  the dematerialized form  with a depasitony
("LODR Amendment’), In light of the LODRE Amendment and SEBI circular SEBI/
HOVCFDICMDVCIRP2020M 44 daled July 31, 2020, the Company shall nol accept the Equity
Shares tendared under the Buyback unless such Equity Shares are in dematerialised form,

Continue...
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Euntamer [:nrpuratmn of India Ltd.

ESSAR POWER (JHARKHAND) LIMITED -

IN LIQUIDATION
U31101DL2005PLC211274

[ Qe &R TR H ) (A Govt. of India Undertaking)
INVITATION FOR E-BIDS (IFB)

(E-TENDERING MODE ONLY)

CONDOR mvites Onfine OpeiGobal E-Tenders, in Two Packe? lemdering sysism from egtahished, saperienced & rebable
enufaciieers for Supply of 3550 Nos. ol Bi0mm diameler Whesl dess for 25 MT Gebe Losd whess| sals for fimesl in
ELCE Conlainer Flat Wagons, a5 per following

Sale of Assets -
Plant and Machinery and other Movable Assets of Essar | [ [Description Pegmipthe Dol >
: : . i| |5 Refer CONTAResl Dito- 500505 1R 22
Power (Jharkhand) Limited located at 5 Container Freight f?‘."'?ﬁﬁ"ﬁ:c.:;. mﬁ?ﬁﬁ.mi}:wm.. D
Stations (CFSs) at Kolkata (collectively and separately), i.e., b B4 Eacurey (Eamast Woneyl | INR 30,00 500 00 or USS 13,120.60 _
':Eﬂtur]f JJP, BallTIEr Lawriﬂ. Gentral WEFEhDUEng W EI'IE-EEJME'-E"'H Thiough ¥ideo Conferencs o 257 May A027 o 1130 hrs 13T For sRaiing the

Im& piease send mail on EMAIL ID-akmishm@ooncomdia com, uptn 1800 brs:

The Kerala Minerals and Metals Litd.
K L" (- Govl, of Kerala Uhdl‘l‘lﬂlﬂlhg]
MM

(A0 150 801, $50 W0, DHSAS 18301 & SABI0 Cariied Comezany) nﬁl
- Sankaramangalam, Chavara, Ol
—p—— Kollam-691 55- Kerala, India mﬂl .T.
Fh: +91 47¥6 2651 21 5 to 2561217 cxlnmsLEniEams
Fax: 371 0476 2680101, 2686721 E-mail: contack@kmml.com, LURL www kmml.com
Competitive Tenders are invited for following. For more details

pleasa visit the E-Tendaring Portal, https./fetenders. kerala.
gov.in of www. kmiml.com

NMDC Limited

(A G-}'.-'E-rn ment -:-f In-:'.lia En1erpri5-z|

E-AUCTION SALE NOTICE

A& PN

.|1.'-1|1.I'I|'I1

I‘JFEM TEHDER EH UIR‘l"
MO Iron & Steel Plant, Magamar, invites sealed tenders in two bid system

with last date & Time for submission of offers as 03.06.2022 by 02.30 PM for | |or—— s Ty Carporation, Container Corporation of India Limited, and ol 25" May 2003 {15T]

the following: 1. | 2022 KMML 489503 1| For the supply of PTFE Lined Plug vaives Century Sonai. W] |Pard of Tender Se (Oring) | From 20 My 2022 (16100 hes, 8 06° June 2022 {T5.00 bes. 157)

1) Hame of Work: Installation of BF Gas Lina DN 2000 Pipeling in the - = = = i - | |Daieandlime of Sumsson |57 June 2022 up bo 16.00 s ~indian Seandand Tine
additional Trestles along with U-Seal for 3.0 MTPA Integrated Stee| Plant at | || 2. | Sealed competitive tenders are invited from intarested parties for the purchase and Bt ”mm”ﬂu!n!;}’ EHEEDESE' SEE NS PRI A S M S ROl B .
Magarnar near Jagdalpur, Chhattisgarh State Tender Mo & Date: removal of Unburned NPF Pet Coke ﬂ"““[l,]lmu ML S it o of: www. tlons.co.m W) |Cotwandtimg ofcpmmingof |40 June 2022 51 #1.20 hea.— Inden Standard Tieg
NISPIContracts/M&C/295/ DN2000/2022/264 Dated: 20.05.2022 A R Call at +91 88285 76197 or Email at epjl.lq@gmail. com for g b

partias can guole for entine quantity or part |
Eﬂﬂﬂﬂ]ﬂ- Cffice of Esecutive Direcior [PRS (hrea:ll at Contane Coparafon of India Lid

Acga-ll, NSIC. MOBP Budding, 3° Floor, Okbla indusiial Extae. Opp. NEIC
DOkl Metng Sladon Mew Dethi-1100200 1MW)

' F . E win} | Plape of Cpeni
more information. Detailed Sale Notice uploaded on the ki

website: www.eauctions.co.in

2) Name of Work: Civil & Structural works for Up-gradation of 3tack
Monitoring System of Sintar Plamnt, Blast Fumace and Steel melting Shop of

Tendar ferm can be had from the office of the DGM (Mifs). Titanium Dioxide Pigmant
Unit, Sankaramangatam, Chavara-891583, Kollam.

NMDC’s 3.0 MTPA Integrated Steel Plant at Nagarnar Tender No & Date: Last Date of issue of Tender  : 01/D672022 till 03.00 PM . ix| |Address for Communcaton [ EXECUTIVE DIRECTOR {PAS) A-IIL Container Comormion of India L, Area-lll

NISPICONTRACTS/IMAC 1296Inel 2022/265 Dated. 20.05,2022 Last Date of Receipt of Tender : 02/062022 1ill 02.00 PM For Essar Power (Jharkhand) Limited - In Liquidation NSIG, MDBP Buiding, 3 Ficor kel Induslrial Esale, Opp. NSIC Oiia Mo
Tender documants can be downlcaded from websiles www.nmde.co.in or Rﬁ“&?mﬁgﬁ &Time Eﬁﬁ_{%ﬂ"?ﬁﬂgwﬂ Huzefa Fakhri Sitabkhan, Liquidator T T T ﬁ;::ﬁ:;“ﬁ“';glf‘ﬁ?fﬂi'mm et ey o CONGOR
www.eprocure.gov.in in tender section, GM “ﬂﬂteriﬂ!g & {:gntrﬂgts,} EMD R‘Eiz,fﬂ],ﬂﬂﬂl- IBEI/IPA-001/IP-PO0031/2017-18M10115 all | Tesder Processing Fee (Mo |INR ATAL00 o LS5 6200 [rcusve of GST @18%) Sough ailns papmen

Rafundable) fafnEay

For Fnandal Ekghity Crieria, expenence with mspect in smilar nature of werk, gic, please refer o defaled fender nobice
avalabie on websils wwy ienderwizard eomCCIL. Comgendum ! Addendum 1o i Tender, i aoy, will B put-

kshied on wabsies Le wnvw concorindla com & wWww eprocurns. govin ery, Newspapar priss atvistsamant
shil no! be issued Mo e same. ED(F&S A rea-ll

Any further detaits required can be had from the md:ri'%e :
Mole: Thase who downicad the Tender Decurnents should enclose 2 DO for B 28000L(G5T inchsie) as
Tender form fee. Tenders submitied withoul Tender Fomm fee and EMD wil not be considered.

Chavars 1805 2022 s G (Miks) For The Kerala Minerals And Matals Lid
Oarpredaciy’ Titankem Dizaide, TRanium Tetra Chionida, Mano Titankem, TRanium Sponge, Rubie, Zircon & Sllimanie

huzefa.sitabkhan@gmail.com, epjllg@amail com
Date: May 20, 2022
Flace: Mumbai

BY UF F1H 29 H AH
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ited Mote: Assuming that the indicative Maximum Buyback Shares are bought back, However, the

ACCORDINGLY, ALL SHAREHOLDERS OF THE COMPANY HOLDING EQUITY SHARES IN ; i ; A ey ; .

PHYSICAL FORM AND DESIROUS OF TENDERING THEIR EQUITY SHARES IN THE BUYBACK Key Financials F“;:':hi';:" oo F"I‘L“:h?;:';'};“ F“’,.“,";,"WT i Eéfufﬂ,”asfﬁf;”ﬁfgﬁfﬁ? AN NG CR M I epaag Lpon. ther et el

ARE ADVISED TO APPROACH THE CONCERNED DEPOSITORY PARTICIPANT TO HAVE THEIR . _ ,

EQUITY SHARES DEMATERIALIZED. IN CASE ANY SHAREHOLDER HAS SUBMITTED EQUITY Basic Earnings Per Share (1) 3272 3777 4347 10.4. There is no scheme of amalgamation or compromise or arrangement pursuant to the

SHARES IN PHYSICAL FORM FOR DEMATERIALIZATION, SUCH SHAREHOLDERS SHOULD -DﬁatedEaW|ﬁgsFTer_E;1re (2] 3268 3777 4369 Companies Act is pending in relation to the Company as on the date of this Public

ENSURE THAT THE PROCESS OF DEMATERIALIZATION IS COMPLETED WELL IN TIME S0 : Announcemant.

THAT THEY CAN PARTICIPATE IN THE BUYBACK BEFORE BUYBACK CLOSING DATE. . gf:i i‘;‘;‘: [Rf;:.l; S jﬁ_g:;g. mg.-g‘i’ Bﬂ 11. DETAILS OF PROMOTERS, MEMBERS OF THE PROMOTER GROUP, PERSONS IN

: ; e ch ok ” - ke : CONTROL AND DIRECTORS OF PROMOTERS AND PROMOTER GROUP
410, Shareholders are requested o get in touch with the Bajaj Capital Limited (the "Manager to the [
Buyback"} or the Company’s Broker or tha Investor Service Cantra to clarify any doubls in the Retum on Net worth” (in %) 20.00 | 2150 | 46.42 SHAREHOLDING AND OTHER DETAILS
Process. T 11.1. For the details of the aggregate sharehokding of the promoters, members of the promoter group,

4.11. Subject to the Company purchasing Equity Shares for an amount equivalent to the Ratios ‘ Basis and of persans who are in control of the Company as on the date of this Public Announcement,
Minimum Buyback Size, nothing contained herein shall craate any obligation on the part of the pleasa rafer to paragraph 5.1 of Part Aabove.
Company or the Board to Buyback any additional Equity Shares or confer any right on tha | Eamings Per Share Profit attibutable to equity shareholders | Weightad Averags 11.2. For the details of the transactions made by the persons mentioned in paragraph 11.1 above,
part of any shareholder of the Company to have any Equity Shares bought back, even if the I'-.Iuml:-Frn:fE{p.ut',' sharss DubﬁlEl‘r{ﬁl‘lgdLmng ke |:|EI1:I|:| pleasza refer to paragraph 5.2 of PartAabove. .
Maximum Buyback Size has nol been reached, andéor impair any power of tha Company ar [ e ; " L
the Board to terminate any process in relation to the Buyback, to the extent permissible by law, The . Eook Vahie per Equity Share [z} Eq:u:l wgqblélﬁhzre C-apital + Hesews-&ﬁwlm,t No of Equity | 11.3. WI!-“!EIIT F'r?TTg!e:s._ P:;mgter;ﬂgﬁp anddparmn;._l au:ungb:.n Etf:rémr_n %’:Ihe EEmpa!:-:;ybari nt;:t
Company is under no obligation to utilize the entire amount of Maximum Buyback Size or buy all i ccbi L . LT_IIQI A 0 fe Clﬁa.ﬁ JI'IHEE_ s hc .h;E':‘.I'I ing on t:' I'II_Jﬂ'lfh &rI: quity ﬁ'res oug E{’: ”!"I
the Maximum Buyback Shares. However, il the Company is not able 1o complete the | Retum on et worh (%) et Frof A T ot Wor consaduant 1> the Buyback. Any Incresss 1t the percentage hoideag/ veling righis of tha
Buyback equivalent fo the Minimum Buyback Size, except for the reasons menfioned in [ ] " " . il Lot ; 3
Buyback Regulations. the amount held in the Escrow Account (up to a maximum of 2.5% of the | Tota DSt ok Warth _ il bnfntiel o PYEmeters. Fmr"!m.” Eirn::uup ol persans. R it ':I',:'”mm.ﬂf. the Company & ot da" REHVE
Maximum Buyback Size), may be liable o be forfeited in accordance with Regulation 20 - : . - aoguisition :Lnd_ 3 |r“aL.|I_:1r?n.‘|LaI ta the Buyback and falls '.'n'|!h|r_1 the lirmits prescribed undar the

y v v : i * Wed worth means the agogregate value of the paid-up share capital and all resendes created oulf of the SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended.
(wiii) of the Buyback Reqgulations and daposited in the Invastor Profection and Education Fund of . : A : -
SEBloras directed by SEBI In accordance with the Buyback Regulations. profits, securiies premium account and delit or credit balance of profit and loss accounl, after 12. MAMAGEMENT DISCUSSION AND ANALYSIS ON THE LIKELY IMPACT OF THE BUY-BACK
- : g 3 deducting fhe aggregale value of the accumulaled losses, deferrad expendifure and miscellansous OMN THE COMPANY

4.12. The Company shall submit the information regarding the Equity Shares bought back by it, to the axpendiiure not written off, as per the audited balance sheet, bul does nol include reserves created out
Stock Exchanges on a daily basis in accordance with the Buyback Regulations. The Company of revaluation of assets, write-back of depreciation and amalgamation 12.1. The Buyback Is expected to enhance overall long-term shareholders' value for continuing
shall also upload the information regarding the Equity Shares bought back by it on ils website sharehalders, without compromising on the future growth opportunities of the Company, as well
fwww.cigniti, com) on a daily basis E. DETAILSOF ESCROWACCOUNT as provide an axil apportunily to the public shareholders. The Buyback |s not likaly o cause any

4.13. Eligible Sellers who intend to participate in the Buyback should consult their respective tax 8.1. In accordance with Requlation 20 of the Buyback Regulations and towards security for material adverse impact on the earnings of the Company, except a reduction in the treasury

advisors for applicable laxes. performance of its obligations under the Buyback Regulations, the Company has entered incoma which the Company r.qull:l hawve otharwse aarnad from investmants in fixed depasits and
into an escrow agreement dated May 18, 2022 (“Escrow Agreement”} with the Merchant Banker mutual funds, The Company will also bear the costof the Buyback tranzaction.

5 METHOD OF EE-!TF_E“ ENT and ThE! FEdEIr-‘:]I Banl'i. Llir;ﬂltﬂ‘d ["EEFFG'IT: Auﬁ“t“‘]. ‘hﬂ'l'li'lg s r&gi&[ﬂr‘-ﬂd 'I.'I'HI':-"E at FEGHTEI' T':l'ufll"EI'E. 12_2 Thg Euyhank 1% mﬂmsgﬂl mnsidgnﬂg tha accumuolatad SUrph_‘E funﬁs availabla wilh the

5.1. Settlement of Demat Shares: The Company will pay consideration for the Buyback to the Aluva, ":Eﬂﬂhﬂ;ﬁﬁmm-f Escrow Bank ]F"'—"SUE"'I'LT"Z“'-T@'I the Company "!':35 opEned an escrow Company being in excess of the surplus amount needed o be retained by the Company for future
Company’s Broker on or before every pay-in date for each seftlement, as applicable to the EGE;U'_'IE h:::E'ﬁ frdeL-l:?-Ui'Eﬂﬂi-EHmWﬂEﬂEU'g (tha AEEEW“'_-““UUF_!* 12 Th?mgﬂﬂﬁéhﬂz growth of the Company as envisaged by the Board.
respective Stock Exchanges where tha fransaction is executed, Demat Shares bought back by the authcrized the Merchant Banker o operate the Escrow Scoount in compiiance with uybac ; . ; :

Company will be !.ransfraﬂ'&d into the Buy-back Account by the Company's Bruke?. o racel:;.t ol Regulations and the Escrow Agresment. The Company has deposited in the Escrow Account cash 12.3. T“EEE”W“““ ”I"" be E""de':'“”'.':‘fge ntemal E‘“:“;:’ngme Comparry '““L‘;E'“E”“?E FEE:E“‘E;S of
such Demat Shares and after completion of the clearing and seftlement obligations of the Stock aggregating to ¥ 950.00 Lakhs (Indian Rupees MNine Hundred and Fifty Lakhs Only). being 25% of gm tr:;plgny- I” :_“':':"'dz'"m"'"'m ection B8{1] of the Companies Act and Regulation 4(x) of the
Exchanges. Baneficial owners halding Demat Shares would be requirad o transfer the numbear of the Maximum Buyback Size (“Cash Escrow™) in accordance with the Buyback Regulations, Ly SguiEtong,
such Demat Shares sold to the Company pursuant to the Buyback, in favour of their stock broker bafore cpening of the Buyback. 12.4 ._Th& Buyback wl[l lead to f&d}mt-;:un in exizting Equity Shares an-_d -::n-nscql._reﬂtly, is expected to
through whom the trade was executed, by tendering the delivery instruction slip to their respective §.2. The funds in the Escrow Account may be released for making payment to the shareholders improve the earnings per Equity share and enhance return on equity, assuming that the Company
depository participant (DP") for debiting their beneficiary account maintained with the DP and subject to at least 2.5% of the Maximum Buyback Size remaining in the Escrow Account at would earn similar profils as in the past.
crediting the same to the broker's pool account as per procedure applicable to normal secondary all paints in time. 12.5. Pursuant to Regulation 16{ii) of the Buyback Regulations, the promoters, promoter group and
market transactions. The beneficial owners would also be required to provide to the Company's 8.3, If tha Company is not able te complate Buyback aquivalent to Minimurm Buyback Siza, excepl for parsons in contral of the Company will not participate in the Buyback. The Buyback will not result
Eﬁ;ii?;rﬁfﬂfh‘iiE;Eﬂyﬁ?ﬁ:ﬁ;&ﬁggﬁ;ﬂ”&app’wals required to be obtained by them for the the reasons mentioned in the Buyback Regulations, the amount held in the Escrow in @ change in control or otherwise affect the existing management structure of the Company.

. Account [upto a maximum of 2.5% of the Maximum Buyback Size), may beliable to be PO T

5.2, Extinguishment of Demat Shares: The Demat Shares bought back by the Company shall be forfeited and deposited in the Investor Protection and Education Fund of SEBI or as 12.6. Consequent mtm?nafllul-l:fbgm |:"'"'h"3r; Exglgﬂsdpﬂnlﬁlwﬂﬂﬂth ﬂ;‘éﬂr"{g‘g’[‘?ﬁ- Ff'L"-:'mDThﬁt'LQWLUD iﬂd
exinguishd and destoyed in 1o manner spocited i the Securiesand Exchange Boardofnda  reced by SEBI n accordance it ie Buyoack Reguitons e L A R oL S B TR B
{LEPGRTEY Rl E At paniay FlRgiong, 2008 Ric IS Dye-1aws, 1 iNeampier Specinod It 8.4. The balance lying to the credit of the Escrow Account will be released to the Company on corporate bodies, foreign portfolio investors and non-resident Indian shareholders, the
SEB| Buy-back Regulations and tha Companies Act. The Equity Shares lying in credit in the i { [ ; ¥ ; e

R ; completion of all obligations in accordance with the Buyback Regulation. sharehaldin ttern of the Company would undargs a change:; howaver public sharehaldin
Buyback Demat Escrow Account will be extinguished within fifieen (15) days of acceptance of the shall n-::qfallgl pal: 2530 of the tntal?ukl ¥ i uitrg5har&::a ?Eal ofthe C g 7l o
Demat Shares. The Company undertakes to ensure that all Demat Shares bought back by the 9. LISTINGDETAILSAND STOCK MARKET DATA e s e P ek
Company are extinguighed within seven (7) days of explry of the Buyback Pericd. 9.1, The Equity Shares are currently listed on the NSE and BSE, 127 In accordance with Sﬂ-::im G682y d) of the Companies Act and Regulation 4{ii) of the Buyback

5.3. Consideration for the Equity Shares bought back by the Company shall be paid only by way of cash 9.2, The high, low and average market prices in preceding three (3) financial years and the monthly Regulations, the ratio of the aggregate of secured and unsecured debts owed by the Company
through normal banking channel, high, low and average markel prices for the six (6) months preceding the date of publication of shiall ot be: more than wdcs the paid-up capiial anc.irae resenves post e Buyhack based.on

6. BRIEFINFORMATION ABOUT THE COMPANY F'u!:u!ic Annt_:nuncement and the correspending velumes anthe M SE. are 3§_fqllﬂ-'-'~'3'- _ audited financial statements of the G::um-pany. _

6.1. Cigniti Tachnologies Limited was originally incorporated on Seplembar 3. 1998 under the " Period ' High{Z}| Date of High Low(T) | Date of Low | Weighted | Total Volume Total 12.8. _Th& C“i’_ml:'ani" shall not issue any Equity 3“'3!"'95_ or other secunties Including by way ':f'f_b‘:'”'-‘s
Companies Act, 1956 with the Registrar of Companies, Andhra Pradesh as ‘Chakkilam Infotech and (No of and [No of Average ol Shiin Nirrover issLee, till the_dat& of expiry of the Buyback p-EfrIDd im accardance with the applicable provisions af
Private Limited'. The name was subseguently changed to "Chakkilam Infotech Limited' with affect shicas tradad shinres traded Price (7 Traded in FIH lakhs) the l:lzln'tpanla_s Act and the Buyback H.E'gIJlEitII:lI"!'E.. The Company shall not make any furthear IssUe
from January 31, 2000. The name of the Company was further changed to ‘Cigniti Technologies an that dats on that date the period of the same kind of shares or other securities including allotment of new shares under Section
Limited"on October 19, 2011. The Equity Shares of Company are presently listed on BSE and NSE, PrecedingJyears T Re—— £, a5 of cAnei Speciiee Sectitiiess mithin.a petld 1.6 sk onihe Sle he Sorrpielian opie
The Company is presently engaged in the business of Software Testing & Development. The [Bprd 1, 2001 to | 678,00 | 02 M 2021 | 31525 | Of Apr 2001 | 54237 | 38873187 {56,659.19 = ;‘[‘i:mi”:ﬁgh a;‘;;’;ﬁ;’;”;xr’fﬁg ii';g j Eféﬁiﬁf;ﬂﬂ;";;:;: u'ﬁ ;’Egﬁi:r:i'gnrﬁ
Company offers end-lo-end Digital Assurance, Quality Engineering, Advisory & Transformation, March 31, 2022 | | {411,504 7L prEI%rElr&:E- shares or debantures into E'-'.I|L|i11.r Shgtrjas Furlher, unlass :I:-:Iil'lehrlwisa specifically

: 3 : : L - - y — ; :
m{llﬁuaﬂ:yﬁggpece services to global enterprises across verticals such as BFSI, HCLS, Retail, :g:ch S%DEEEB:; 504.90 11&;?&]}.% 188.05 D*-[:EDL%IJED 361.23 14,532,329 G2 496,23 permitted by any relaxation circular issued by SEBI, in accordance with Regulation 24{iNf) of the
' ' N 1. .| L | AL L d Buyh R lations, the hall ise furth ital i ] fr
The Company provides strategic guality anginearing services that halp enterprises implermant the Apri 1, 2018 ke | 399.85 | 15 Apr 2078 | 178.80 | 31 Mar, 2020 | 28903 9,333,202 £7,509.18 MEHa e Sions: e Lompatitimlnoy iseeaLItisheapnlive g F!EHEFI SR L
i . 2 the expiry of the buyback period. exceplin discharge of its subsisting obligations.
best digital transformation practices. The Company also helps to accelerate launching of secured {March 31, 2030 | | [16,3%6] B3651) | | | _ j : n
applications by predicting and preventing unanficipated failures, leveraging Al-driven, proprietary Frm:adlngﬁ mﬂ; S o . o o 12.9. Unless n:lthemr_rs.a delarmimed b:,.f |.‘|'!E Elclardlur as may bt dlral:_lal:r by the Appropriate .qL.ItI'Ll:IFItI!EIE.
Continuous Testing & Test Aulomation solulions which are platfarm and tool agnostic, thereby [Apri'22 454 80 | 06 April 2022 | 42880 | 28 Aprd 2022 | 46040 | 1583528 7.292.03 the Buyback will be completed within a maximum period of & (six) months from the date of opening
optimizing engagement for customer experience (85,920) {B6.592) of the Buyback, In accordance with Buyback Regulations, the Company shall not withdraw the
Warthz2 52750 | 10Mar 2022 | 410.00 | 20 Mar 2022 | 46586 | 4542110 16,5067 Buyback once this Public Announcement has been made.
o e g NS S S Y- T N 1. O o 13. STATUTORYAPPROVALS
. Company prepares its fi & tbt nee with Indian Accounting e Febnzary'22 E4T.80 | 08 Feb 2022 | 490.00 | M Feb 2022 | 51757 1,622,159 AU A3 : ; o ;
prescribed under Section 133 of the Act, read with the relevant rules issued thereunder (“Ind AS") . 41r5? 480) (B5.790) 13.1. Pursuant to Sections 68, 89, 70, and all other applicable provisions of the Companies Act and
Finangial information an the basis of audited standalone financial statements of the Company for the 04 Eah 2033 i applicable Rules thereunder and the provisions of the Buyback Regulations and Article 8.2 of the
last threa financial years ended March 31, 2022, March 31, 2021 and March 31, 2020 i given below: L U e | | - - Cilile F o uhINE Comesn My Sonisy Tas Ciied the Soard seron). s
(¥ In Lakhs] Jonuary 22 60980 | 11Jan 2022 | 46700 | 25Jan 2022 | 55003 | 1.174572 £ 460,50 s .
~ Audited . _ I | m1s3gany | | s | _ _ o 13.2. The Buyback from each shareheolder is subject to all statutory consents and approvals as may be
Key Financials For the year ended | For the year ended | For the year ended Decarmnber 21 (82115 | 100eci21 | 53335 | 2 Dec 202 | 571.60 1,350 BRE TEXM.02 requirad by such shareholder under applicable laws and regulations. The shareholders hall be
March 31, 2022 March 31, 2021 March 31, 2020 (100.524) (115,757 solely responsible for abtaining all such statutory consents and approvals (including, without
. IMNovember21 [ &70.80 | 15 Nov 2027 | 57500 | 3 Mov 20 | 6043 1.002 606 1804520 limitation the approvals from the Reserva Bank of India and / ar SEBL, if any ) as may be required by
| Revenue from Operations 43,551 89 _3;5'9_5_-9':' 003344 | (157.512) (B8.430) them in order to sell their Equity Shares to the Company pursuant to the Buyback. Shareholders
| Other Income 1,304 44 1.050.42 1.941.04 _ . : . : - : would be required to provide copies of all such consents and approvals obtained by them to the
| Total Income _ 45, 946.33 32.175.32 31,974.48 H Wergh!'e-ﬂ' average price (fofal !'urr?«:}ve.fr' fotal m'un_:e _cnf shares fraded) for all trading days auring the Company's Braker.
Tatal Expense (Excluding Intares! & Dapreciabion) | 39,901.78 25.043.01 24-_”5'%! seidpeviod. (Source: NSE official webiats www.nseindlia.com) 13.3. The Buyback shall be subject to such necessary approvals as may be required. and the Buyback

_ "“'5“35[ 30820 . 379,35 A8 9.3. The high, low and average market prices in preceding three (3) financial years and the monthiy from erstwhile overseas corporate badies and other applicable categories shall be subject to such

| Depraciation 133902 | 100792 _mer high, low and average market prices for the six (8) months preceding the date of publication of approvals of the Reserve Bank of India, if any, under the Foreign Exchange Management Act,

| Profit Before exceptional items and Tax 530743 5,065.04 6,438.091 Public Annauncement and the corresponding volumes on the BSE are as follows: 1999 and the rules and regulations framed thereunder, as amended from Lime Lo lime.

_E:-:mphnr‘ﬂl HiEms —_Ehperq.efllm:l ST ! Period High(% )| Date of High | Low(T) | Date of Low m[yml Total Volume Tatal 134, To the best of the knowledge of the Company, other than the Board approval menticnad in

| Profit Before Tax 530745 | 596504 6,488, -’“ and (Mo of and (Noof  Average of shares Turnover paragraph 13.1. of Pari B above, no other statutory approvals are required by it for the Buyback as

| Provision for Tax Ur'r'kldlng Deferad Tax) 14717 521.02 523,44 shares traded shares traded  Price (T) ‘| Traded in (T in kakhs) on the date of this Public Announcement. Subject to the obligation of the shareholders to obtain
| Profit After Tawx 3,926.28 3.444.02 5,965.47 an that date on that date " the period tha consents and approvals necessary for fransfer of their Equity Shares to the Company as sal
| Other Comprabansive Income 156,76 [40.43) (161.26) 'p,.,a“;ﬂm!gmﬁ . — out in paragraph 13.2 above, the Company shall obtain such stalutory approvals as may be
| Total Comprehensive Income for the year 3,869.52 5.403.59 5,804.21 April 1, 2021 1o | B77.00 | 02 JuiZ021 | 37645 | U7 Apr 2021 | 54668 3,008, 400 16.9%8.98 required, from time ta time, f any, for complefion of the Company's obligations in relation fo the
In | March 31, 2022 | (40,646} (10,842 Buyback.
= NiEAR] .I'-'l.p il 1, IEIEUI 8BGO0 | 13 Oct, 2020 ' 175,10 | OBEApr2020 | 36164 1,260,743 4 554 87 1 o CTIO G
fi i i ct, ; f 1. 080, ; 4. COLLE MANDEBIDDING CEMTRES
Key Financials For the year ended | For the year ended | For the year ended | March 31, 2021 | | (8314 | | oz | e B 2 : : -

March31,2022. | ‘Mareh 31,2021 || March 31, 202) Apri1, 201910 | 399.95 | 15Ap, 2019 | 160.00 | 31 Mar, 2020 | 0339 | 601,349 162446 4.1. The Buyback will be implemented by the Company by way of open maricet purchases through the
: 'Ha n:n'31 2020/ sl ! 1'52] : i 549, : ; Slock Exchanges using their nationwide trading lerminals. Therelare, the requirement of having

| Paid-up Equity Share capital _ 2d805.23 _ & Bledu £.784.83 e ' e collection centres and bidding centres is not applicable.

| Reserve and Surphus 35.409.3 3211065 26,057.06 Preceding § months PSRN e s - S S S

Net Worth® 98.214.58 34.012.65 EM-'I‘I &0 | Aprira22 | 484 85 05 Ape 2022 | 42785 | 28Apr 2002 455.00 231,588 1,053.73 .
otal Dbt 7403 51 1198 TARaT S || (10592 [ | {20488 | 2 o Investars may contact Compliance Officer for any clarification or to address their grievances, if
| March'z2 | 547.00 | 03 Mlar 2022 | 405.00 | 26 Mar 2022 | 458.11 #3083 157504 any, during office hours i.e., 10:00 a.m. to 5:00 p.m. on all working days except Saturday, Sunday
Audited I N N [ | <) I A | 7/} N — o o and public holidays at the following address:
Kery Elnaincinle For the year ended | For the year ended | For the year ended Feoruary22 | 85800 | 09 fﬁéﬂﬁ AL Ez[ffﬁﬂz e 1258 Krishnan Venkatachary, Chisf Einancial Officar
March 31, 2022 March 31, 2021 March 31, 2020 TemayZ | 60880 | T Jan E‘E:EE' B | 500 | 5iiz | B07ia TR Cigniti Technologies Limited Suita No.106 & 107, 6- 3 - 456 { C, MGR Estates, Dwarakapuri
WLl o B J :

| Basic Eamings Per Share (z] 14.00 19.52 2152 | e | | (esen) | | e R

| Diluted Eamings Per Share {2 1909 95 24 (December 21 | 62055 | 10 Dec 2021 | 520.25 | 22Dec 2021 | 57270 | G627 BT1.T1 o e i R o e - o

g / o i (1,065) 19,098) Email: company.secrefary@cigniti.com & infod@cigniti.com; Website: www. cigniti.com;

f E’i’i Egll"rf'r Rafio _ _0.0% 005 D05 f'Hi:-'-'-émher;'E"r | E70.00 | 15 Moy E‘IZIE1 | 57465 | 28 Nlﬁe 2021 | 63033 | 213652 1,346.71 16. REGISTRAR TO THE BUY BACK AND INVESTOR SERVICE CENTRE

" Raturn on Nel warth® (%) 10,97 1= =n El:l BR : ; ; - , In case of any query, the shareholders may alzo contact Aarthi Consultants Pyt, Lid,, the Registrar

| i : ; : #nghtad a'.IEragE prica (todal turnover | tatal '|.'EI|LII'I‘1'E of sharas 1radE||:I] Tl:lralltral:llng days during 1i'|e and Share Transfer Agent of the Company, appeinted as the Investor Service Centre for the

7 : said perod. [(Source: BSE official website www.bseindia.com) purpeses of the Buyback, on any day axcapt Salurday and Sunday and public holiday batween
Ratios ‘ Basis 9.4. Thara has been no change in the total paid-up Equity Share capital of the Compary 10:00 2.m. to 5:00 p.m. atthe following address:-
| including by way of bonus issue, rights issue or consolidation of Equity Shares during the
Eamings Per Share Profit altibulable 1o eguity shareholders | Waighted Averape pariod for which data has been disclosed except for allotment of Equity Shares pursuant o
- _ Number of eguity shares outstanding during the pericd amployee stock option scheme(s) ("ES0S") of the Company
| Biook Value per Eguity Share (z) Paid- U Eqml:,r Share Capital + Rggem&smmgﬁm anqmq,r 9.5, Theclosing market price of the Equity Shares on the BSE and the NSE as on May 04, 2022, being
Shares Subscrbed the day on which natice of Board Meeling to consider the proposal for the Buyback was filed at the Aarthi Consultants Pyt. Lid
[ e | . Stock Exchanges, was T 421,85 (Rupees Four Hundred Twenty Cne and Eighty Five Paisa anly) . .
y 3 P 1 s 2

| il i SRR G s A and ¥ 421.05{Rupees Four Hundred Twenty Cne and Five Palsa only) respectively. ] E_EE"E' Qamalods, Hyueranadrﬁlﬁﬂﬂze

: : ) . Tel: +31 40 - 27638111/ 27634445/ 0848819082,

| Tatal Detit/Net Worth Total Debifhet Worh 9.6. The closing market price of the Equity Shares on the BSE and the NSE as on May 17, 2022, baing Fax: +91 40- 27632184,

: Y 3 the day the Board approved the proposal for Buyback, was ¥ 384 65 (Rupees Three Hundred Website: www. azrhiconsultants. com

*Nel worth means the aggregale value of the paid-up share capilal and al reserves created owl of the profits, i : i ; ! . A s

Byttt Ly bt oot i el e Sl i gl %?hw;nu;a?d 5:;13; Fweez’rai-l.-m? only) and ¥ 382,35 (Rupees Three Hundred Eighty Two and Ewestur;inwal:rc{;ﬁimaél |d.mf-:@aarlh|mnsulianl:5.unm.

value of the accumilaled Insses, defered expenditure and miscellaneows sxpendifure nof written off, as perthe oy ME il '!'r el E:’I_' ] ontact i askara Murty

audited balance sheel, buf does nol include reserves created oul of revalualion of assets, write-back of 9.7, The closing market price of ihe Equity Shares on the BSE and the NSE as on May 18, 2022, being SEB! Registration No: INRIDOD00370,

depreciation and amalgamation the warking day prior to the day the Beard approved the proposal for Buyback, was T 410,40 CIN No: UT4140TG1992PTCD14044.

7.2. The Company prepares its financial statements In accordance with Indian Accounting Standards ﬁ;'ﬁﬁ; J': E:rpr;?;;d&ﬂyﬁ;;g ml:xlt; FERE Y, ST Do e YU RN Bl 17.MERCHANT BANKER TO THE BUY-BACK:
prescribed under Section 133 of the Act, read with the relevant rules issued thereunder "Ind AS"). ' The Company has appointed the following as Merchant Banker to the Buyback:

Financial information on the basis of audited consolidated financial statements of the Company for 10. PRESENTCAPITALSTRUCTURE AND SHAREHOLDING PATTERN
the last three financial years ended March 31, 2022, March 31, 2021 and March 31, 2020 is given 10.1, The present capital structure of the Company, as on the date of the Public Announcement and the ¥
below: (¥ In Lakhs) proposed capital structure of tha Comipany post completion of the Buyback will ba, as fallows:- mmcapital
| Auditad R - {* In Lakhs) '
P— e e | ™ - BB )| et b R
March31,2022 | March31,2021 | March 31, 2020 1. |Autharized Share Capital Nehru Place, New Dethi-110018, india

| Revenue from Operations 124 ,180.00 B80,652.69 87,197.21 3 60 00,000 Equity Shares of T 10/ each 3,600.00 3.600.00 Tel No: +91 11-41693000; +91 11-67000000

| Other Income 134409 134527 2,162.95 2. |Issued, Subscribed & Paid up: Contact Person: F. Balraj

| Total Income 125,524.01 90,997.96 B9,360.16 2,80 52 508 equity shares of T 10 sach 2,805.25 272025 Email: info@bajajcapital.com

| Total Expense (Excluding Interest & Degreciation) | 11125104 | 7566528 1432842 Note: Assuming that the Indicative Maximum Buyback Shares are bought back, the post E'ng‘ge wmbﬁﬁﬁiﬂmm R

| Inferest 504,60 553,19 94,64 Buyback issued, subscribed and paid-up capital will differ depending upon the actual =0 v '

_ E’_EFI_T_E‘.':IE.!E-I'I_ : 3 1.E__15.55 12792 114781 number of Equily Shares boughl back.

| Profit Before excepticnal items and Tax 12,151.92 14,105.76 13.084.29 10.2. As onlhe dale of this Public Anncuncamant, thare ara no partly paid-up Equily Shares, no call-in- 18. DIRECTORS' RESPONSIBILITY

Exceptional ltems - Expense ! [ Income) = arrears and no outstanding instruments convertible into. Equity Shares except 3,21,250 : : : e

Proft Befors Tax : 1215102 1, 105.75 1308429 outstanding options under Employee Stock Option Scheme(s). As per Regulation 24(ij{a) _uf tha Buyback Regulations, the Board accepts responsibility for the

Provision for Tax | |,|n|:Iu:||n|:| Defarrad Tax] 297751 AET1ZE T 2430 10.3. The sharehalding pattern of the Company pre Buyback as on date of the Board masting approving Lﬂ?ﬁrphal:fgaﬁgtﬂ:ﬁﬂ;g‘rﬂfﬂzﬁslﬁﬁm;ﬁ;‘:gﬂ::ﬁr:T:l;::g Eﬁléifin;}ralgg?sgﬂ?::?'edlér:ln:?:ll Fﬂl?:;

| Profit After Tax ; 3,174.41 ..1'?:'.'5“-5‘.“. : 11.'&5‘?:9% ;ﬁewgggkisl:élmwsia?a' Z22-and e post EUYEack shanshwling, patiey-assiimpg. Ul Buyback and confirm that the information in such documents contains and will contain true, factual

f i Cnmprehens'_-he it it B | 309.62) [219.71) : : and material information and dees not and will not contzin any misleading information

| Total Comprehensive Income for the year 9,350.59 10.224.68 n.940.28 | Pre-Buyback Post-Buyback#

(T In Lakhs) CAACORy of EARC It Mo. of Equity % Equity Mo. of Equity | % Equity For and on behalf of Board of Directors of Cigniti Technologies Limited
: Shares Shares Shares Shares
: ended For the year ended
Key Financials Fm’;f’m F“;::h’;j';,“ﬁd bl Promaters and Promater Group 96,09.532 | 34.26 96,09.532 | 35.21 Sd- Sd- Sd-
x : : Fereign Investors {Including £.G2 963 2 47 Mr. C. V. Subramanyam Mr K Subba Rao MNaga Vasudha

| Paid-up Equity Share capdal 2,805.25 2,50d.00 CATB4EY | Non-Reskdent Indians, Flis) g e ' Chalrman & Managing Director Director Company Secretary

: Reserve and Surplus 43,067.59 35.508.93 2341516 Financial Instlutons/Banks 40 Maghgibla |y 1,76,82 977 G4.74 {DIN; 0071378) (DIM; O1BBS123) Membership. No AZ3711

| Net Worth* 4587284 38,310.93 26,197,790 Mutual Funds - -

| Total Debl 460622 161128 B37T726 Others {Public, Bodies Corporate etc) | 1,77 50,524 63.27 Date: May 19, 2022
' S o - Total 2,80,52,509 100.00 | 2,72,92,509 | 100.00 Place: erdaﬁllbad

f.‘-_i-nﬂnci“. ep' .in

New Delhi




